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ORDER(ORAL)

(BY HON'BLE MR.JUSTICE V.S.MALIMATH,CHAIRMAN)

In view of the photostat- copy of the

letter of the petitioner which was 'produced

by the respondents during the course . of the

hearing, it is clear that the judgement of the

Tribunal has been complied with and the petitioner

is quite satisfied with t-Jje" full oompllanoe.
Hence, these proceedings are dropped. Notice

of contempt is discharged.
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